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(b) A  statement (Hindi attd 
Englissh versions) explain­
ing the reasons lor not lay­
ing the Hindi version of 
the Notification [Placed in 
Library. See No. LT-9057/ 
75.3

N o t i f i c a t i o n  u n d e r  E s s e n t i a l  C o m ­
m o d i t i e s  A c t .

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): I beg to lay on the Table
a copy of (Notification No. G.SR. 44 
(E) (Hindi and English versions) pub­

lished in Gazette of India dated the 
5th February, 1975, under sub-sectioA
(6) of section 3 of the Essential Com- 
modies Act, 1955 [Placed m Lib­
rary. See No. LT-9058/75 1

12.20 hrs.
RE QUESTION OF PRIVILEGE— 

contd.
(Interruptions)

MR SPEAKER: Kindly do not in­
terrupt. I have not allowed anybody; 
you do not force me to do it We are 
already on the other business T h is  
was disallowed the other day. The 
Prime Minister has made a statement 
and after that I am parsing on to the 
next business. I h a v e  gone to the 
next item.

SHRI H. N. MUKERJEE (Calcutta- 
North-East): May I make a sub­
mission?

MR. SPEAKER: Yes.
SHRI H. N. MUKERJEE: I am

only submitting for your consideration 
one thing. Nobody is questioning ei­
ther your ruling or what the Prime 
Minister has stated. My friend Prof, 
Dandavate appears to have something 
in writing which causes some confus- 
sion in his mind I submit that you 
call him to your Chamber—and also 
whoever else you think is interested 
in this matter—and you settle the 
matter there. It cannot go on like this 

(Interruptions)

MR. SPEAKER: He can write to
me; he can see me.

SHRI H. N. MUKERJEE: You can 
make an offer m the House to call 
him,

(Interruptions)
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MR. SPEAKER: I have made it
clear.
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MB. SPEAKER: I am not  concer­
ned.  It was not there in the privi- 
lige motion.  I had disallowed that 
a few days ago and he cannot bring 
an identical motion.

wm f«r$T$  anWt:  Ffarfr 

st?t ̂  | fa snro * sreTO *h?V 

SfXTPT  ̂ *Ft T̂T'sm I

woror  w  ? p? ^

wx fSwrr «rr ?ft  fa? £Sr 

1

It is outside that. I had not accepted 
t.
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PROF.  MADHU  DANDAVATE: 
(Rajapur):  if the  issue was closed,
why was the Prime Minister allowed 
to make a statement and not I? I am 
on a point of order..

MR. SPEAKER: No point of order 
can be raised when we are not on 
any business. I have moved on to the 
next item. I cannot allow any ques­
tion ot any debate on the Prime Mi­
nister’s statement.

SHRI SHYAMNANDAN MISHRA 
(Begusarai): Because of her satement 
,our doubt is confirmed.

MR. SPEAKER: Prof. Dandavate, 
if you have any thing, you can write 
to me or see me. You cannot raise in 
in this manner. I tell you once for 
all, I am not prepared for it.

SHRI PILOO MODY (Godhra): First 
of all, you do not read anything. The 
only right we enjoy in tinis House is 
the right of speech.  If you take that 
right away, we do not need a House 
and we do not need a Speaker.

MR SPEAKER:  Next item. Shri 
Kulkarni.

12.30 hrs.

PLANTATIONS LABOUR (AMEND­
MENT) BILL

(i) Report of Joint Com mittee

SHRI RAJA KULKARNI (Bombay- 
North-East): I beg to lay on the 
Table a copy of the Report of  the 
Joint Committee on the Bill  further 
to  amend the  Plantations Labour 
Act. 1951.

(ii> Evidence

SHRx RAJA KULKARNI: I beg to 
lay on the Table the  record of  the 
Evidence tendered before  the  Joint 
Committee on the Bill further to am­
end the Plantations Labour Act, 1951.

12.31 hrs.

RE. QUESTION OF PRIVILEGE— 
contd.

SHRI SAMAR GUHA (Contai): On 
a point of order, under Rule 376.

MR. SPEAKER: I have passed  on 
to the next item. I am sorry I cannot 
allow it.

PROF.  MADHU  DANDAVATE: 
Have you nationalised all  points of 
order?


